
- ~-

~~·J'1ob. 
---, 

.....__.._....,.-·~--~- -~ -- --

TO BE PU.DLISJED IN PART II- SECTION 3- SUB-SECTION (ii) 
Oli' THE GA.6.i::iT.L3 0 F INDIA ~XThAOhDIN ARY 

CEN~AL .dOARD OF DIRECT T.ii.X§S 

NOTIFl CATiuN 

Il~ CXWIE.. TAX 

New Delhi, the a5th May, 1980. 

s.o. (E).- In exercise of the powers conferred 

by section 295 of the Income-tax Act, 1001 (43 of 1961), 

the Central Board of Direct Taxes hereby makes the 

following rules further to amend the In come- tax R u1 es, 

196 2, namely:-

1. 

2. 

(1) These rules may be called the Income-tax 

(Seccnd -Amendment) Rules, 1980. 

( 2) They shall come in to .force on the ls t day 

of Jm e, 1980. 

In rule 67 of the -Income-tax Rules, 1962, 

in sub-rule ( 2}, in c1a use {i ), after the 

words "by the Central Government", the 

wor-ds "other than treasury bills" shall be 

iri.ser ted. --
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Rule 67( 2) of the Income-tax .Rules 1002 
prior· to its amendmm t by the Inco~e- tax 
l S e.g_ on cj_Am m ~§ll:t...Lliul es, 198Q~·---

R ul.e 6 7( 1) X X X X X X X X X X X X X X X X X X X 

( 2) The manner of investment referred to in 
sui:l-rule (1) is the following, namely:-

(i) i.D Governmmt securities 
J..as defined in section 2 
of the fubli c Deb.t Act, 
1944 ( 18 of 1944.,!/ cr ea ted 
and issued by the Central 
Government; 

(ii) in Government securities 
la.s defined in section 2 
of Public De.Qt Act, 1944 
( 18 of 19441/ created and 
issued by any State Gover­
nmm t; or in any other 

·negotiable securities, tre 
principal wJ:lereof and 
interest whereon is fully 
and m conditionally ·guaran­
teed by the Cm tral 

. Government or any State · · 
Government; 

(iii) in 7 year J~ia tional Savings 
Certificate ,(Second Issue 
and Third Issue) or in any 
a c com t wi th the Pos t · 
Office Savings Bank in 
a ccor dance with- tne Post 
Office (Time· Deposits) 
RUles, 1970; 

(iv) in Central Govemmen t 
Spe'cial Deposit Scheme 

not less than 
ro per cmtr of 
the investible 

moneys; 

not 1 ess than 
g) per CE!l t. 
of the investi­
ble moneys; 

not exceeding 35 
per cent,of the 
investible moneys; 

not ·exceeding 
25 per cent .. 
of the investible 
moneys. 

Explanation: The manner of investment specified 
in this sub-rule shall apply to the aggregate amomt 
of investible moneys with the fund in the previous 
year. 
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